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WEDNESDAY, THE TW.Ej\TY THIRD DAY OF OCTOBERTWo THoUSAND AND rwervri rou-n
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...PETITIONER

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE

rHE HoNouRo"t. ,*, iUSrcE J..REENT,AS RAo

PRESENT

WRIT PETITION NO i 29612 oF 2024
Between:

AND

respondent university

counseling.

'-ilii'^f ??yfl 6pl:#,,f ?.i:a[Ifi l.??is;l,'**J,t"l:,1,,%T:;occstudent,

' I13,,.n.',i?$1,1"{i,:?313,ss5ii.,,::li: 3lJE,:Hi'811,,ffi?Sj'g;#Fi;:?, ea3

' [31i,]i,.flr:'ril&,:'" Universitv or Hearth sciences, Represented by its

...RESPONDENTS

Petition under Articre 226 0f the constitution of India praying that in thecircumstances stated in the affidavit fired therewith, the High court may bepleased to issue an appropriate writ, order or direction, more particularly one inthe nature of writ of Mandamus decraring the action of the Respondent No.2 innot allowing the Petitioner to upload application for counseling for admission into
MBBS/BDS course under Management euota (,,B and C/NRl,_Category), for the
Academic year 2024-25 in the coreges affiriated to 2nd respondent university as
being arbitrary, iilegar, viorative of Articre 14,21Aof the constitution of rndia and
consequenty direct the Respondent No.2 to arow the petitioner to uproad the
application for counsering for admission into furBBS/BDS course under
Management Quota ("8 and c/NRl"-category,) in the coreges affiriated to 2nd

for the academic ...year 2024_25 in next phase of



lA NO: 1 OF 2024

Petition under section 151 CPC praying that in the circumstances stated

in the affidavit filed in support of the petition, the High (lourt may be pleased to

issue interim directions to the Respondents No.2 to allolv the petitioner to upload

application in the online for counseling for admission into MBBS/BDS course

under Management Quota ("8 and c/NRl"-category, ) in the colleges affiliated to

2ndrespondent university for the academic year 2024-25, in next phase of

counseling, during pendency of writ petition.

Counsel for the Petitioner: SRI L.RAM SINGH' REP. FOR
SRI ANJANAYULU YADANABOYINA

Counsel forthe Respondent No.1: SRI T.RAMESH'
AGP FOR MEDICAL HEALTH FW

Counsel for the Respondent No.2: SRI A'PRABHAKAR RAO, SC FOR KNRUHS

The Court made the following: ORDER
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ORDER .. @er the Hon,bt_e the Chtef Ju_stice Atok Aradhe)

Mr. L. Ram Singh, Iearned counsel represents
Mr. Anjanay,ulu yadalaboyina, 

learned counsel for the
petitioner.

Mr. T. Ramesh, learned Assistant Government

and Family Welfare
Pleader for Hea_lth, Medical

Department for respondent No. 1.

Mr.'A. prabhakar Rao, learned Standing Counsel
for Kaloji Narayana Rao University of Health Sciences
(hereinafter referred to as .the University) representing
respondent No.2.

with the consent of the parties, the matter is heard
finally

3. In tl:is writ petition, the petitio ner inter atio has
prayed for the following relief:
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writ, order or direction' more particularly

one in the nature of writ of Manclamus

declaring the action of the respondent No'2

"For the reasons stated

therefore PraYed that this

may be Pleased to issue

in not allowing the Petitioner

application for counselling for

into MBBS/BDS course

above, it ls

Hon'ble Court

an aPProPriate

to trpioad

admission

under

Management Quota (B&C/NRI-category),

for the academic year 2024-25 in the

colleges affiliated to 2nd respondent

University as being arbitrary' illegal'

violative of Article L4' 2lA of the

Constitution of India a1d 6615e'1uent1!

direct the respond'ent No'2 to allow the

petitioner to upload the application for

counselling for admission into MBEiSiBDS

course under Management Quota

(B&C/NRI category) in the colleges

affiliated to 2nd respondent University for

the academic year 2024-25 in nex:t phase

of counselling and be pleased to pass such

other order or orders as this Honble Court

may deem fit and ProPer in the

circumstances of the case'"



3

4. Learned counsel for the petitioner submitted that
inadvertently the petitioner could not have applied for
admission against competent authority quota seats for
the academic year 2024_25. Therefore, the petitioner
approached respondent No.2 to consider her request for
admission under competent authority quota, but
respondent No.2 is not considering the request of the
petitioner. He further submitted that the petitioner be
granted liberty to submit a representation to the
Universit5r and the Universit5r be directed to decide the
said representation in a time bound ma_nner.

5

submitted that

was 23.08.2024

prepared, which

Learned Standing Counsel for the University

of registration

list has been

Ithe last date

and thereafter, merrt

shall be published at the time of
indicating the web options. However, it is tairly
submitted by him that in case the petitioner submits a

representation, the same shall be dealt with by the

University in accordance with law.

I



4

\

6. In view of the aforesaid submission and in the

peculiar facts of the case' the Writ Petition is disposed of

with libertY to the Petitioner to submit a rePresentatron

regard to her grievance'
before the UniversitY with

Needless to state that in case such a representation is

made, the University shall decide the same within a

period of three (03) days thereafter' It is rrtade clear that

this Court has not expressed any opinion on the merits

of the matter'

Miscellaneousapplications,ifanypend.ing,shall

stand closed' There sha-tl be no order as 1:o costs'
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I/TRUE coPY'l/ SECTION &rrcen

To,
,.",131?Ua#,ii*:l'ril:#?ill"ff [ll'y3[3*Department'

Kaloji Nararayana Rao University of Health Sciences'
I The Principgl S

Secretariat tsullo

2 The Registrar,

5.

4.

5.

Warangal.

One CC to SRI ANJANAYULU YADANABOYINA' 'Advocate IOPUCI

One CC to SRI A PRABHAKAR RAO' SC FOR KNIRUHS IOPUCI

iik*-r,g;r:3'['yil?AL 
HEALTH Fw' rtish court ror the State or

6. Two CD CoPies
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ccTODAY

HIGH COURT

DATED: 2311012024

tc:

2 3 ItT iili{

ORDER

WP.No.29612 of 2024

DISPOSING OF THE WRIT PETITION'

WITHOUT COSTS

.ia@

I

.1't. 'i..


